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1-8-86

0.A. 249/86

CORAM : (1) Hon'ble Mr., P.H. Trivedi ( Vlce Chairman )

(2) Ho'ble Mr, P.H. Joshi ( Judic ial Member )

Neither the epstieatbion— applicant nor the counse%,Mr.

P.M.

Phakkar is present., ZLven in view of the order already passed

on 12-1:=85 the nresent aopllcatlon does not survive,.

o

such formal order hus pa ﬁed“eit is passed todayfT?e applicat ion

stands disposed off with no order as to cost
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